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23 child labourers saved

NHRC sends nolice lo Delhi govl.
police chief: calls [or survey

NEW DELHI: The NHRC
said on Tuesday that it issued a
notice to the Delhi government
and the city’s police commis-
sioner over reports of 23 child
labourers being rescued trom
the Northwest district.

They were reportedly
brought from nearby states
and allegedly worked in various
factories, the National Human
Rights Commission (NHRC)
said in a statement.

A survey of Delhi is
required to know if there are
more industrial units where
children are being engaged
as labourers and what action
has been taken against them,
it said.

The rights body took suo
motu cognisance of a media
report from July 5 that said 23
child labourers, including nine
girls, were rescued from the
Saraswati Vihar area.

It observed that the content
of the report, if true, raised a
serious issue of violation of the
rights of the children,

The Child Labour (Pro-

hibition and Regulation) Act

prohibits the employment of
children under the age of 14
in any capacity. The law also
makes it a criminal offence to
employ a child.

Accordingly, the NHRC
issued notices to the Delhi chief
secretary and the police com-
missioner to submit a detailed
report within two weeks.

The NHRC directed the
Northwest Delhi district mag-
istrate to submit a report on
actions under the Child Labour
Act, steps for rehabilitation and
education of affected children,
and legal measures against
bondage. It also sought infor-
mation on actions against
factory owners accused of vio-
lating labour laws. In a separate
statement, the NHRC took suo
motu cognisance of a media
report highlighting poor con-
ditions at Jind Civil Hospital
in Haryana, with only 19 out
of 55 doctor posts filled and
inadequate medical facilities. It
issued a notice to the Haryana
chief secretary for a detailed
report within a week to address
healthcare deficiencies.  WPOST
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Rescue of 23
child labourers:
NHRC notices
to govt, cops

Times News NETWORK

New Delhi: National Human
Rights Commission has issued
notices to Delhi govt and the
police commissioner seekinga
report within two weeks in a
case involving 23 child labou-
rers rescued from factories in
the Saraswati Vihar area of
northwestdistrict in Delhi.

NHRC has taken suo motu
cognisance of a news report
dated July 5 that highlighted
the case involving nine girls
and 14 boys who have been re-
scued and sent to a govt-run
children's home.

The commission has also
asked the state to carry out a
survey to establish if there are
more industrial units where
children are being engaged as
labourers and what action has
been taken against them.

NHRC said in its statement
that earlier also, the commis-
sion had come across such
complaints and news reports
alleging violation of labour
laws by owners of factories
running invarious partsof the
national Capital.

Inview of this, the commis-
sion has sought to know the
action taken against such
delinquent employers.

Inthe Saraswati Viharcase,
the children were brought to
Delhi from nearby states and
were working in various facto-
ries dealing in steel polishing,
utensils and cardboard among
others. The commission obser-
ved that if the reports were
true, they raised a serious is-
sueof violationof therightsof
children. The Child Labour
(Prohibition and Regulation)
Act prohibits employment of
children under the age of 14 ye-
ars in any capacity including
domestic help.
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NHRC notice
to Delhi CS,
police chief
on rescued
children

The Hindu Bureau
NEW DELHI

The National Human
Rights Commission
(NHRC) on Tuesday issued
notices to the Chief Secre-
tary and the Commissioner
of Police of Delhi over the
23 child labourers — nine
girls and 14 boys — rescued
from Saraswati Vihar in
north-west Delhi.

All the children, alleged-
ly brought to the Capital
from nearby States, were
working  in various
factories.

As per the Child Labour
(Prohibition and Regula-
tion) Act, 1986, as amend-
ed in 2016, employment of
children under the age of
14 years in any capacity, in-
cluding domestic help, is
prohibited. It is also a cri-
minal offence to employ a
child as a labourer.

Calling for a detailed re-
port, the NHRC also direct-
ed the area’s district magis-
trate to include the action
taken as per the provisions
of the Act, steps taken for
rehabilitation of the chil-
dren and their reunion
with their families, and ef-
forts to continue their
education.

“The DM is also expect-
ed to inform us regarding
legal action taken if any
child labourer was being
kept under bondage,” the
NHRC statement said.
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NHRCissues
notices to Chief

Secy, top cop
over rescue of

childlabourers

NEW DELHI, 9 JULY

The National Human Rights
Commission on Tuesdaytook
suo motu cognizance of amedia
report, carned on July 5, that
23child hbowrerswererescued
in the Saraswati Vihar area of
North-West District, Delhi.
According to an official
release, the children includ-
ing nine girls and 14 boys
were brought to Delhi from
nearbystates and were work-
ingin various factories. "The
Commission has observed
the contentsof the news repont,
if true, mise a serious issue of
vioktion of the nghtsof the chil-
dren.The Child Labour (Pro-
hibitionand Regulation) Act,
1986 as amendedin 2016 pro-
hibits the employment of chil-
drenunderthe age of 14 years
in any capacity including
domestic help,” the release
said. AGENCIES
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23 child labourers rescued NHRC sends notice to Delhi govt police
chief calls for survey

https://www.theweek.in/wire-updates/national/2024/07/09/des42-nhrc-notices.html

New Delhi, Jul 9 (PTI) The NHRC said on Tuesday that it issued a notice to the Delhi
government and the city's police commissioner over reports of 23 child labourers
being rescued from the Northwest district.

They were reportedly brought from nearby states and allegedly worked in various
factories, the National Human Rights Commission (NHRC) said in a statement.

A survey of Delhi is required to know if there are more industrial units where
children are being engaged as labourers and what action has been taken against
them, it said.

The rights body took suo motu cognisance of a media report from July 5 that said
23 child labourers, including nine girls, were rescued from the Saraswati Vihar area.

It observed that the content of the report, if true, raised a serious issue of violation
of the rights of the children.

The Child Labour (Prohibition and Regulation) Act prohibits the employment of
children under the age of 14 in any capacity. The law also makes it a criminal
offence to employ a child.

Accordingly, the NHRC issued notices to the Delhi chief secretary and the police
commissioner to submit a detailed report within two weeks.

The Northwest Delhi district magistrate has been directed to submit a report
indicating the action taken, according to provisions of the Child Labour (Prohibition
and Regulation) Act, steps taken for their rehabilitation and reunion with their
respective families as well as to continue their education, the commission said.

The district magistrate is also expected to inform regarding legal action taken if
any child labourer was being kept "under bondage", it added.

Earlier, the commission came across such complaints or news reports that alleged
violations of labour laws by owners of some factories running in the national capital.
In view of this, the commission also sought to know about the action taken against
such delinquent employers, the statement said.

In a separate statement, the NHRC said it took suo motu cognisance of a media
report from July 5, alleging that the infrastructure of a civil hospital in Jind in Haryana
was in "poor condition".

"There are 55 sanctioned posts of doctors in the hospital out of which only 19
posts are filled. Reportedly, about 2,000 patients visit the hospital daily. However,
most of them are referred to other hospitals as it has neither proper medical
equipment nor medicines. The monkey menace in the hospital has further added to
their woes," the statement said.
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The commission observed the content of the news report, if true, raised a serious
issue of violation of the right to health and medical care of the patients.

Accordingly, it issued a notice to the Haryana chief secretary, seeking a detailed
report within one week.

The report is expected to include the steps taken or proposed to be taken to
improve the overall condition of the Jind Civil Hospital so that patients can get
medical care without any difficulty and are not referred to the other hospitals due to
the non-availability of doctors and other necessary life-saving facilities, it said.
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Delhi: NHRC Issues Notice To Chief Secretary, Police
Commissioner over Media Reports Mentioning 23 Child Labourers
rescued From Factories

https://www.jaisalmernews.com/news/state/delhi-nhrc-issues-notice-to-chief-
secretary-police-commissioner-over-media-reports-mentioning-23-child-labourers-
rescued-from-factories-249486/#google vignette

National Human Rights Commission, NHRC has issued notices to Delhi Chief
Secretary and Commissioner of Police over the media reports mentioning 23 child
labourers, including nine girls and 14 boys were rescued from factories in the North-
West District of National Capital Delhi. NHRC has asked for reports within the two
weeks.

The commission also directed to District Magistrate, DM of North West Delhi to
submit a report of action taken as per provisions of the Child Labour (Prohibition and
Regulation) Act, especially steps taken for children rehabilitation and reunion with
their respective families. NHRC has also asked for a report on legal actions taken by
the DM.

NHRC also directed for a survey of the NCT of Delhi to know the industrial units
employing child labourers. The commission took suo motu cognizance on media
reports. The media reports mentioned that children were brought to Delhi from
nearby states and were working in various factories.

Disclaimer: This press release is sourced from News On AIR, Prasar Bharti and
Press Information Bureau India (PIB).
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Haryana: NHRC takes suo motu cognizance of poor infrastructure
at Civil Hospital in Jind

https://health.economictimes.indiatimes.com/news/hospitals/haryana-nhrc-takes-
suo-motu-cognizance-of-poor-infrastructure-at-civil-hospital-in-jind/111610297

According to the press release, the report is expected to include the steps
taken/proposed to be taken to improve the overall condition of the Jind Civil Hospital
so that patients can get medical care without any difficulty and are not referred to the
other hospitals due to the non-availability of doctors and other necessary life-saving
facilities.

New Delhi: The National Human Rights Commission (NHRC), India has taken suo
motu cognizance of a media report, which was carried on July 5, alleging that the
infrastructure of the Civil Hospital in Jind, Haryana is in "deplorable condition".

Notably, there are 55 sanctioned posts of doctors in the hospital out of which only 19
posts are filled. Reportedly, about 2000 patients visit the hospital daily, however,
most of them are referred to other hospitals as it has neither proper medical
equipment nor medicines. The hospital premises also face monkey menace, which
has further added to their woes, a press release by the NHRC said.
The Commission has observed the contents of the news report, if true, raise a
serious issue of violation of the right to health and medical care of the patients which
are basic human rights of the citizens.

Accordingly, the Commission has also issued a notice to T.V.S.N. Prasad, Chief
Secretary, Government of Haryana calling for a detailed report within one week.

The NHRC also took to its official X handle and posted, "NHRC notices to the Chief
Secretary, Government of Haryana over the reported poor infrastructural and
medical facilities in the Civil Hospital, Jind, Haryana."

According to the press release, the report is expected to include the steps
taken/proposed to be taken to improve the overall condition of the Jind Civil Hospital
so that patients can get medical care without any difficulty and are not referred to the
other hospitals due to the non-availability of doctors and other necessary life-saving
facilities.
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NHRC issues notice over rescue of 23 child labourers in Saraswati
Vihar

https://www.thehindu.com/incoming/nhrc-issues-notice-over-rescue-of-23-child-
labourers-in-saraswati-vihar/article68385189.ece

The National Human Rights Commission (NHRC) on Tuesday issued notice to the
Chief Secretary and the Commissioner of Police over the rescue of 23 child
labourers, nine girls and 14 boys, from Saraswati Vihar in north-west Delhi.

The rescued children, who were allegedly brought to Delhi from nearby States, were
working in various factories.

The commission said the Child Labour (Prohibition and Regulation) Act, 1986, as
amended in 2016, prohibits the employment of children under the age of 14 years in
any capacity, including domestic help. The Act also makes it a criminal offence to
employ a child as a worker or labourer.

Calling for a detailed report on the matter, the NHRC has also directed the area
district magistrate to include the action taken as per the provisions of the Act, the
steps taken for their rehabilitation and reunion with their families, and efforts to
continue their education.

“The DM is also expected to inform us regarding legal action taken if any child
labourer was being kept under bondage,” a communique from the commission said.

The NHRC added that it had come across reports of violations of the labour laws by
the owners of the factories running in various parts of the Capital in the past as well.

“A survey of Delhi is required to be conducted to know if there are more industrial
units where the children are being engaged as labourers and what action has been
taken against them,” it said.
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NHRC Issues Notices Over Child Labor and Hospital Conditions

https://www.devdiscourse.com/article/law-order/3011124-india-secures-return-of-
nationals-misled-into-russian-army-service

The National Human Rights Commission (NHRC) has issued notices to the Delhi
government and its police commissioner regarding the rescue of 23 child laborers.
Additionally, the NHRC addressed the poor condition of a civil hospital in Jind,
Haryana, highlighting issues related to understaffing and inadequate medical
resources.

The NHRC announced on Tuesday that it has issued a notice to the Delhi
government and the city's police commissioner following reports of 23 child laborers
rescued from the Northwest district

According to the NHRC, these children were brought in from nearby states to work in
various factories. The commission called for a survey to identify more industrial units
employing child labor and assess the actions taken against them.

The NHRC took suo motu cognisance of a media report from July 5 that highlighted
the rescue of 23 child laborers, including nine girls, from Saraswati Vihar. The
commission stressed that the report's content, if true, signifies a severe violation of
children's rights. The NHRC has demanded detailed reports from the Delhi chief
secretary and police commissioner within two weeks.

Additionally, the Northwest Delhi district magistrate has been directed to submit a
detailed report on actions taken under the Child Labour (Prohibition and Regulation)
Act, including measures for rehabilitation and family reunification of the children.

The NHRC also reacted to complaints and news reports alleging violations of labor
laws by factory owners in Delhi. The commission is seeking information on actions
taken against these employers.

Separately, the NHRC has taken suo motu notice of a media report from July 5 that
criticized the poor condition of a civil hospital in Jind, Haryana. The hospital
reportedly has only 19 doctors for 55 sanctioned posts, and about 2,000 patients visit
daily. The lack of proper medical equipment, medicines, and the monkey menace
have further exacerbated the situation.

The NHRC observed that these conditions, if true, indicate a violation of patients'
right to health and medical care. The commission has asked the Haryana chief
secretary for a detailed report within one week, outlining the steps taken or proposed
to improve the hospital's overall condition.
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NHRC issues notices to Delhi Chief Secretary, Police
Commissioner over rescue of child labourers

https://www.msn.com/en-xl/news/other/nhrc-issues-notices-to-delhi-chief-secretary-
police-commissioner-over-rescue-of-child-labourers/ar-BB1pFBVZ

New Delhi [India], July 9 (ANI): The National Human Rights Commission (NHRC) on
Tuesday took suo motu cognizance of a media report, carried on July 5, that 23 child
labourers were rescued in the Saraswati Vihar area of North-West District, Delhi.

According to an official release, the children including nine girls and 14 boys were
brought to Delhi from nearby states and were working in various factories.

"The Commission has observed the contents of the news report, if true, raise a
serious issue of violation of the rights of the children. The Child Labour (Prohibition
and Regulation) Act, 1986 as amended in 2016 prohibits the employment of children
under the age of 14 years in any capacity including domestic help," the release said.

"The Act also makes it a criminal offence to employ a child as a worker/ labourer.
Accordingly, it has issued notices to the Chief Secretary, Government of NCT of
Delhi and the Commissioner of Police, Delhi to submit a detailed report in the matter
within two weeks," it added.

The Commission also directed the District Magistrate (DM), North West Delhi to
submit a report indicating the action taken as per provisions of the Child Labour
(Prohibition and Regulation) Act, steps taken for their rehabilitation and reunion with
their respective families as well as to continue their education

"The DM, North West Delhi is also expected to inform regarding legal action taken if
any child labourer was being kept under bondage," the release said.

Earlier also, the Commission came across such complaints/ news reports alleging
violation of the Labour Laws by the owners of the factories running in various parts of
the National Capital.

Given this, the Commission has also sought to know about the action taken against
such delinquent employers. A survey of the NCT of the Delhi area is required to be
conducted to know if there are more industrial units where the children are being
engaged as labourers and what action has been taken against them. (ANI)



FREE PRESS JOURNAL, Online, 10.7.2024

Page No. 0, Size:(0)cms X (0)cms.

NATIONAL HUMAN
RIGHTS COMMISSION

NHRC Takes Suo Motu Cognizance Of 23 Child Labourers Rescued
In Delhi's Saraswati Vihar

https://www.freepressjournal.in/india/nhrc-takes-suo-motu-cognizance-of-23-child-
labourers-rescued-in-delhis-saraswati-vihar

The Commission has observed the contents of the news report, if true, raise a
serious issue of violation of the rights of the children. The Child Labour (Prohibition
and Regulation) Act, 1986 as amended in 2016 prohibits the employment of children
under the age of 14 years in any capacity including domestic help.

The National Human Rights Commission (NHRC), India has taken suo motu
cognizance of a media report, carried on 5th July 2024, that 23 child labourers,
including nine girls and 14 boys, were rescued in the Saraswati Vihar area of North-
West District, Delhi. Reportedly, they were brought to Delhi from nearby states and
were working in various factories.

The Commission has observed the contents of the news report, if true, raise a
serious issue of violation of the rights of the children. The Child Labour (Prohibition
and Regulation) Act, 1986 as amended in 2016 prohibits the employment of children
under the age of 14 years in any capacity including domestic help. The Act also
makes it a criminal offence to employ a child as a worker/ labourer. Accordingly, it
has issued notices to the Chief Secretary, Government of NCT of Delhi and the
Commissioner of Police, Delhi to submit a detailed report in the matter within two
weeks.

The District Magistrate (DM), North West Delhi is directed to submit a report
indicating the action taken as per provisions of the Child Labour (Prohibition and
Regulation) Act, steps taken for their rehabilitation and reunion with their respective
families as well as to continue their education. The DM, North West Delhi is also
expected to inform regarding legal action taken if any child labourer was being kept
under bondage.

Earlier also, the Commission came across such complaints/ news reports alleging
violation of the Labour Laws by the owners of the factories running in various parts of
the National Capital. In view of this, the Commission has also sought to know about
the action taken against such delinquent employers. A survey of the NCT of the
Delhi area is required to be conducted to know if there are more industrial units
where the children are being engaged as labourers and what action has been taken
against them.
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NHRC takes suo motu cognizance of report alleging poor
infrastructure of Civil Hospital

https://timesofindia.indiatimes.com/city/jind/nhrc-takes-suo-motu-cognizance-of-
report-alleging-poor-infrastructure-of-civil-hospital/articleshow/111613972.cms

JIND: The National Human Rights Commission (NHRC), India has taken suo motu
cognizance of a media report, carried on July 5 alleging that the infrastructure of the
Civil Hospital, Jind, Haryana is in poor condition. There are 55 sanctioned posts of
doctors in the hospital out of which only 19 posts are filled. Reportedly, about 2000
patients visit the hospital daily, however, most of them are referred to other hospitals
as it has neither proper medical equipment nor medicines. The monkey menace in
the hospital has further added to their woes.

The Commission has observed the contents of the news report, if true, raise a
serious issue of violation of the right to health and medical care of the patients which
are basic human rights of the citizens. Accordingly, it has issued notice to the Chief
Secretary, Government of Haryana calling for a detailed report within one week.

The report is expected to include the steps taken/ proposed to be taken to improve
the overall condition of the Jind Civil Hospital so that patients could get medical care
without any difficulty and are not referred to the other hospitals due to the non-
availability of doctors and other necessary life-saving facilities.
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NHRC A ¢ & Rifaa ruara d w19 gt e &1 W@a: 99
feran

https://jantaserishta.com/delhi-ncr/nhrc-takes-suo-motu-cognizance-of-poor-
infrastructure-at-jind-civil-hospital-3380731

New Delhi 78 faeell : IP AMETISR AN ( TITHIAR™Y ), URA 7 5 Joi1s Pl
ST T Hifsar Ruid &1 wa: I3 forn 8, e ey e o § fob gfamon &
e & Rifda sruara &1 gHare efen e [Rufa # 51 Iwend © & sruara o
SideRl & 55 WPpd UG &, oFH I Had 19 UG WX U &1 BT AR W, THT 2000
TR vl SRudTa 31 €, BTetifes, I8 T AIBT B 3 SRTATS! & IBR PR a1
ST § i 39 7 d) I R Suer | 3R 7 €1 garzal| TiTas iR gRI ot
T Oy fouftd & a1 mn € & sRuare uReR # a3t 7 onde ot B, M 3w
TNt B 3R ¢ feur g1 SmanT 3 urn § 6 uemrR Raid @ gl ofe g g, @
A & Wy R fAfhar Suud & SifieR & Ieied &1 T 1R TeT SNt g of
TSB! BT g HHATIPR B

qGIIR, 3TN A gRATUN WHR & G e Idequ yg o Ht Aifed Ikt o te
TwE & iR fawga RUld &7 &1 &7 ¢ 1 TITFSRHT 7 37 SMeIRG e g5a W
1t dike fordn, * TIUSRE = AU IRHR & G- Afd & Rifdd sRuard |, Siiq
g & SRE e g e g iR fafsen gfaurst w ey SRt e 1@ 09
fagfta & R, Rl & Sffe Rifdd sruae & v fufa & guR & fou Iom
TU/IRATAd Hedl HI A A B WG ¢ difd TRl &I o1 fhht Ffeas &
faforear a1 fird T& SR STaeR] 3R 3T TIRIS Siia & Jiaemshi Bt Srguasd
& HRUT 35 3T ATl A XBR 7 a1 |Y| (TTASTS)
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NHRC 7 feeedt & g afE ok yfery smyea &t ol faean Aifew

https://jantaserishta.com/delhi-ncr/nhrc-issued-notice-to-chief-secretary-and-police-
commissioner-of-delhi-3380850

New Delhi7Ts faeeil : ST AHATISR AT (TTTISNRN) = HIAAR Bl 5 Jelrs Pl
Tifear o amg T NUId &1 waq: I3 forman, fSad aamn man o i et & Sw-ufgm
fora & TR fagR 3amd & 23 91 Holg) &1 S/ T § | U SMfieiRG fagfa &
TR, At Tsfordl 3R 14 TSH! Afed Tl DI MY-UN & oA § fIeeht aram T ot
3R 9 faftrs FREM H W &R W) A1 fagfta & wg1 a1 §, "3maiv 3 urn 8 i g9RR
o @) arElt, afe 9 8, @ 9= & PRI & Iewud &1 T THR eI IS8T B
2016 H TG o1 o7 (Y iR fafygwe) sifdifaem, 1986 WR9 Aeg afea faret +ft
AT H 14 99 T HH IY S I & AR R Ufdey mar g 1"

"Ig AT fordll 9= B FIIR/ANER & ©0 § &1 R @1 Ut Th RIS
SORTY 1T § | TEIIR, T9- T ufd, THiiet fowelt e iR gier simged, faeet
®I 3 gaTe & HaR aHa # e favga Raid wgd & & fore Aifew st foran 8, 399
ST 3N = e afvree &lem), SR ufld fowdt & a1t o3 ¥y &R fafaw)
AT & UraUMl & AR HI T3 HRATs, 396 A 3R 3d Jaid TRari &
1Y QAT o Y-y SD! R TR X6 & o7 IBTT T HaAl & 71 B arell
T RUIE U v &1 ot e o fasfta & @t man g, "Shey, IR ufyedt fRoeh 9
glﬁ&rﬁf\&ﬁ%%ﬁ PIS ST HolgR SY3MT ThR T S 3BT 8§ <) SYP [AATH B!

B HRATS & IR H f gfad BRI

3T UBd i, 3TN B AP IS & fafire Rl H 9d 3@ R b Hiferdb! gRI
oY BT P IeTY BT RIT T arelt T Riserad/aareR faid e f1 39 3wa
BT, 3TN A U ot Fiiaanstt & faars &t 718 SRars & 9 & | S =men g1 faeht
&3 T U qaeu1 fHT SH & Tazgehdl §, i Ual Id T & oar Tt SR ehenfies
SHIYT §, OTg1 Iad! DI Aoiga] & U H T Off T § qUT 39 [aTh 1 HIRaATg P
TS 31 (TUASS)
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NHRC 7 9T 4f¥®| & gsH & ura § fewdl & g@r gfa $iv e
3Tgad B Aifed oY faban

https://bharat24live.com/nhrc-issues-notice-to-delhi-chief-secretary-and-police-
commissioner-in-the-case-of-rescue-of-child-laborers

T HAAMSR AN (TTTSHREN F HITSAR (5 9ells) DI 318 T Hifsar Ruid )
qa: I foran, forad o1 T o7 fos IR faewelt & WRad fagR a1 o 23 o7 oigRl
DI ST T 1.

T35 foeehl: TP AMETIeR SN (@IEasmREh) J #TdaR (5 Jd8) Sl 318 TH
Hifgar Ui R ad: J3 foran, ford &1 a1 of i IR fawelt & Rt fagR sae
T 23 ST goigl P! ST 7T .

TF MGG AT & SAuR, -t dsfedl 3R 14 dS®! fled s & MU &
Tat T feeett @ T ot 3R 3 fafie REm # H PR W} 2.

fafe & g1 T @, "N A U § fob THER Ruid o el o g9 g, ATt &
fIBRY & Iee &1 T TR eI 33T 7. 2016 T TNAIT ST 9H (IR bR Afgd
fopaft oft e o 14 99 BT 3 AT, 1986 & TEd T & ISR TR Uidse T
B.

3qH 3 ST T, "SI ot 9= &l SHR/HHS & TU H Haifod s i
TH HTRIS SORTY §AAT 8. TaTIR, I9- T Afa, TARite] faeet! WBR SR gferd
3, faceh & o ¥ 1 9wie & Hiar T favga R oRgd o & o Aifed IRt

SN 4 IR ulgH il & foren aforge &@em) &1 91 91 Ny ek fafaee)
AT & TraUT & TR B Ts HRATS, 3D AT 3R ITH! e IR 3@ &
fore S Wafd ufar! & 9y gAfte & o I3T¢ T8 Hedl & ary-91y U Ruie
TRAd H3 1 ot e fam,

faSGr & Pl a1 5, "SiuH, IR uidH faceht 3 g8 +f s &t S © b afe fddt ara
Y{¥ep I St H W ST QT € ol B TS BT RaATS b TR H Fferd .

3O Ugal W, ST &1 Tt Riepra/ameaR R fireht off, fomw st e & fafte
et o =at 38 PRI & HIfereh! gRT SH HILA! &b Seara BT SR TTIT 7T T,

3 TG BT AT A T St FRiaanett & e &t 18 SRarE & aR #/ Y S =gt
8. 98 S & fore fop am SR oft Siielifies gaprsal € STel o=l & Heigd! HRIs off Y61 8
3R 3P FRAATH T HRATE BT TS 8, el &7 F TRl &1 Uw qaeqn mford aA
B AT B,
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Rescue of 23child labourers: NHRC notices to govt, cops

https://timesofindia.indiatimes.com/city/delhi/nhrc-issues-notices-to-delhi-govt-and-
police-for-rescue-of-23-child-labourers/articleshow/111617357.cms

New Delhi: National Human Rights Commission has issued notices to Delhi govt and
the police commissioner seeking a report within two weeks in a case involving 23
child labourers rescued from factories in the Saraswati Vihar area of northwest
district in Delhi.

NHRC has taken suo motu cognisance of a news report dated July 5 that highlighted
the case involving nine girls and 14 boys who have been rescued and sent to a govt-
run children's home.

The commission has also asked the state to carry out a survey to establish if there
are more industrial units where children are being engaged as labourers and what
action has been taken against them.

NHRC said in its statement that earlier also, the commission had come across such
complaints and news reports alleging violation of labour laws by owners of factories
running in various parts of the national Capital.

In view of this, the commission has sought to know the action taken against such
delinquent employers.

In the Saraswati Vihar case, the children were brought to Delhi from nearby states
and were working in various factories dealing in steel polishing, utensils and
cardboard among others. The commission observed that if the reports were true,
they raised a serious issue of violation of the rights of children. The Child Labour
(Prohibition and Regulation) Act prohibits employment of children under the age of
14 years in any capacity including domestic help.

We also published the following articles recently

NHRC seeks report over death of girl childLearn about the NHRC's request for an
action-taken report from the Odisha government following the tragic death of a five-
year-old girl in Gajapati district. Human rights activist Radhakanta Tripathy seeks
investigation and legal action, urging authorities to provide compensation to the
family. Stay informed about this developing case.111463799

NHRC takes suo motu cognizance of report alleging poor infrastructure of Civil
HospitaINHRC addresses concerns over inadequate infrastructure and staff at Jind
Civil Hospital. Patients facing challenges due to lack of medical resources.
Government of Haryana asked to provide report on steps taken to improve
healthcare services.111613972

Govt has constituted taskforce to study impact of Al on future of work: Union labour
secretaryGovernment taskforce studies Al impact on future work. India sees growth
in job creation with focus on gig economy. Labour reforms and industry collaboration
aim to boost workforce participation and inclusive growth. CII partners with
government to set up career centres for job seekers.111520500
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SC asks Centre to reply within two weeks over plea to fill up
vacancies in NHRC

https://www.newindianexpress.com/nation/2024/Jul/09/2023-poonch-terror-attack-
case-probe-handed-over-to-nia-pak-based-handlers-role-suspected-2

The plea said that the NHRC has been running with one woman member who has
been designated as acting Chairperson from June 3

The Supreme Court on Tuesday granted two weeks time to the central government
to file a reply to the plea filed by lawyer and social activist Radhakanta Tripathy,
alleging that the National Human Rights Commission (NHRC) was being run without
a Chairperson and four other members.

The three-judge Bench of the top court led by Chief Justice D Y Chandrachud
granted two weeks time to the Centre to reply and fixed the matter for further hearing
to July 29.

Tripathy argued before the top court that the NHRC has been running with one
woman member who has been designated as acting Chairperson from June 3 till the
Chairperson is appointed.

The counsel appearing for the Centre tried to convince the court that the government
is acting on the issue. The counsel requested the court to grant time to provide
information on the steps taken for filling up the vacancies of the NHRC.

Vijayabharathi Sayani, an advocate from Telangana who joined the NHRC as a
member in December 2023, is the first ever woman to be designated as acting
Chairperson of the NHRC.

This is the first time in India that a woman advocate is heading the NHRC.

The SC had issued a notice on the PIL on July 4, 2023. Since then the case has
been listed more than 12 times but not been taken up for hearing by the apex court.

Finding no other way, Tripathy tried to mention the urgency of the issue. He said the
present situation was likely to happen in his application. But the SC Registry again
deleted the matter from the May 17 causelist just before the summer vacation.
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Tripathy, on whose earlier two PILs the Supreme Court notices ensured that NHRC
vacancies filled up, said even after a notice from the apex court, the government
allowed the NHRC to be headless and four members short of the actual five-member
strength.

This is the third PIL of Tripathy for filling up of vacancies in the NHRC. Last time he
filed the PIL when the NHRC created history by running without a Chairperson or
acting Chairperson.

Subsequently during the COVID period, the government appointed Justice Arun
Mishra as Chairperson.

The government also amended the Protection of Human Rights Act, 1993 to ensure
at least one woman member in the NHRC and State Human Rights Commissions.

Earlier, on February 27, 2017, a bench headed by the then Chief Justice J S Kheher
while hearing the PIL on NHRC vacancies stated, "Mr Tripathy, you helped
everybody by filing the PIL. We are grateful to you." Similarly, a bench headed by
former judge Justice L. Nageswar Rao while disposing the PIL on the NHRC
vacancies thanked Tripathy.
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SC directs Centre to file reply on plea seeking directions to fill
vacancies in NHRC

https://legal.economictimes.indiatimes.com/news/litigation/sc-directs-centre-to-file-
reply-on-plea-seeking-directions-to-fill-vacancies-in-nhrc/111612755

The Supreme Court directed the Centre on Tuesday to file a reply within two weeks
on a plea seeking directions to fill vacancies in the National Human Rights
Commission.

The Supreme Court directed the Centre on Tuesday to file a reply within two weeks
on a plea seeking directions to fill vacancies in the National Human Rights
Commission. A bench comprising Chief Justice DY Chandrachud and Justice JB
Pardiwala asked the Centre to inform it about the steps taken and the time needed to
fill the vacancies in the National Human Rights Commission (NHRC).

The petition has been posted for hearing on July 29.The top court was hearing a
plea filed by lawyer Radhakanta Tripathy, seeking directions to fill the vacant
posts.Tripathy submitted that the NHRC had been functioning with only one
member.The Centre had earlier appointed Vijaya Bharathi Sayani as acting
chairperson after former apex court judge Arun Mishra demitted office.Sayani, an
advocate practising before Telangana High Court, was appointed as an NHRC
member in December 2023.According to the NHRC, Sayani handled cases of
women harassment and dowry, providing pro bono legal aid to those belonging to
economically weaker sections.
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Supreme Court Directs Centre to Fill NHRC Vacancies

https://www.devdiscourse.com/article/law-order/301101 1-supreme-court-directs-
centre-to-fill-nhrc-vacancies

The Supreme Court has instructed the Centre to submit a response within two weeks
regarding the filling of vacancies in the National Human Rights Commission (NHRC).
The court is reviewing a plea by lawyer Radhakanta Tripathy, citing NHRC's
operational deficiencies due to unfilled positions.

The Supreme Court directed the Centre on Tuesday to file a reply within two weeks
on a plea seeking to fill vacancies in the National Human Rights Commission
(NHRC).

A bench of Chief Justice DY Chandrachud and Justice JB Pardiwala requested the
Centre to inform the court about the measures taken and the estimated time required
to address the vacancies.

The petition, filed by lawyer Radhakanta Tripathy, has been scheduled for a hearing
on July 29.

Tripathy highlighted that the NHRC is currently operating with only one member.

The Centre had previously appointed Vijaya Bharathi Sayani as the acting
chairperson following the departure of former Supreme Court judge Arun Mishra.

Sayani, an advocate at Telangana High Court, joined the NHRC in December 2023,
known for handling cases of women's harassment and dowry and offering pro bono
legal aid to economically weaker sections.
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'TMC men routinely whip women in public': BJP shares another
video of woman being trashed in Bengal

https://www.msn.com/en-in/news/India/tmc-men-routinely-whip-women-in-public-bjp-
shares-another-video-of-women-being-trashed-in-bengal/ar-BB1pDYaB

NEW DELHI: The Bharatiya Janata Part (BJP) on Tuesday shared a video showing
a woman allegedly being trashed by a close aide of TMC MLA Madan Mitra and "his

gang."

BJP IT cell head Amit Malviya in his X post sharing the video said, "Jayanta Singh,
an associate of TMC MLA Madan Mitra, and his gang, routinely whip women in
public. They recently lynched a woman and her daughter in Ariadaha, part of
Kamarhati Municipality, Dum Dum.

Malviya criticising the TMC government said that, "TMC men usually target women,
who turn down their overtures... Perhaps Mamata Banerjee can explain why her
confidant Madan Mitra’s men are assaulting women with such impunity."

The BJP said that the flogging of Meherun Nesha in West Bengal’'s Chopra was not
an isolated incident, alleging a pattern of instant justice dispensed by Mamata
Banerjee’s men. Malviya shared another video (13 seconds) showing TMC members
assaulting a girl in their ‘Insaf Sabha’ at Taltala Cub in Kamarhati Assembly,
reportedly occurring six months ago in Dum Dum, part of the Greater Kolkata region

Malviya called on the National Commission for Women (NCW) and the National
Human Rights Commission (NHRC) to address the lawlessness in Bengal, the
increasing crimes against women, and the perceived collapse of the constitutional
framework.

The Trinamool Congress (TMC) is yet to respond to these allegations.

Meanwhile, National Commission for Women condemned the incident and "urged a
fair and time bound investigation." NCW in their X post said, "National Commission
for Women has come across a video shared by Ms. Trupti Garg on ‘X’ showing a
woman being brutally assaulted by men allegedly from TMC in West Bengal. The
Commission strongly condemns this incident and urges a fair, time-bound
investigation. The victim should receive free medical treatment.

"The provisions must be invoked in the FIR, and all accused must be arrested
promptly. A detailed action report has been asked by the Chairperson NCW from
DGP of the state within 3 days," NCW added.

National spokes person of BJP, Shehzad Poonawala also took it to X criticising TMC
and said that, "TMC means Talibani Mujhe Chahiye

Poonawala took a swipe on INDIA bloc and leader of opposition Rahul Gandhi for
not responding to Sandeshkhali, Chopra and other similar incidents: "Will leader of
hypocrisy Rahul Gandhi say a word or visit? What about INDI alliance netas?
(Sandeshkhali - silent, Chopra - silent, Post poll rapes - silent, Mahua Moitra tweet-
silent, Swati Maliwal - silent.) TMC leaders have themselves confirmed the video..
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their defence is that its a few weeks/months old! Is that even a defence? It means
TMC as usual suppressed the video using threats," he said
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dog Tt Ta geIH A I afarg o gfal & e IdfisT &1
3R

https://hindi.theprint.in/india/%E0%A4%95%E0%A5%87 %E0%A4%82%E0%A4%A6
%E0%A5%8D%EQ0%A4%B0%EQ0%AS5%80%EQ0%A4%AF-

% E0%A4%AE%E0%A4%82%E0%A4%A4%E0%AS%8D %E0%A4%B0%EO0%AS%8
0-%EQ0%A4%8F%E0%A4%B2-
%E0%A4%AE%E0%AS5%81%E0%A4%B0%EQ0%AS5%81%E0%A4%97/705906/

T3 feaett, =t Sars (W) e Wt U G A TIAaR ®I SHRIY T i aftyerg o
gfordl & fIar 98 UM W AR 8 @ ¢ 3R % WHR & A § 9 §
o =ar off JRfga T 7|

T A g8t U1 TeaTad | U ddieardl e | @l fdh urel &t I P15 &
Suiy &t 0 geAHl & Aga H dfiarg Hien &1 T ufdffiHesd i B gy
SIYYd S ST R TP AP SRNT A U T 3R I HiHel H
IfUd HRATS HRA BT UG BT

TGl T § grRadTH! fgd HToIT &1 diieTg 3dbls & aiks a1 g 3|

TS A $gl, ‘U5 2021 H G0 & 901 & 3H & §Ig diia-Tg d aiadl & Raard
JAMERT # SeReE g g3 81 T Y&l & 38R, o H &% Wil aferd! & s
AR & 2,000 ¥ 3HfFH AN gl (b offd g 1”

I8 2022 § gl & RIaT® ST IAER & gesl 3R I & YT Ao R
gAd 3R T Bt $B "IN o1 fofh HRd §U 3P foIe Tz T & wIferd &t o
fawerdr o fgR Sgrm|

TS A Hgl, “gTd &t H aferd a1 3R Tgoi TS UTef & YT 3ieel & SHHT &1
TAT IR G - I”
IR SHRIY T {3 SHS WRBR & A H g H “Aorifaes Aar Ht gRida T8 g1

I eI, “Igd S & Aareit 3R AN Bt B JRe el 81 GHE WHR d I
IS BT A BT IS TR 1
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https://hindi.theprint.in/india/%E0%A4%9C%EQ0%A4%AE % EQ0%AS5%8D % EQ0%A4 %A
E%EQ0%A5%82-
%E0%A4%95%EQ0%A4%B6%E0%A5%8D%EQ0%A4%AE%E0%AS5%80%E0%A4%B
0-%E0%A4%AE %E0%AS5%87 %E0%A4%82-
%E0%A4%B8%E0%A4%BE%EQ0%A4%82%E0%A4%B5%E0%A4%BF %E0%A4%A
7%EQ0%A4%BF/706007/

Tt feeeht, A e (| I AT 3§ HAaR & 39 SHied AT B fAamid
& fea fora® grar fosan T o fos sg-a=iiR & wifafere T fAfesa g

TIY UgA g UTRIT YSR UG 3 <RI &1 91T fb 3 319 ST B g1 8 iR Iy
HATTIBR SN S $ RIS BT AfKTl 1 TN IFR AFAIUSR AR gRI
far s w1 B

MY 3fETad 7 THY U YUl & dbid SR Yer WIS gRT &R 2020 Pt SHfRd
i W Hg $I AT IR fHar o7 iR 30 R HHam a7 § WifReR IR IR
Ogdl St Tgrdr At o |

g 3RIY T 77 AT {5 TehTai Xod & a=IY ol UaM &= a1d 3iwse 370 &
R BH & 91 o8 AFAIYGR AT S duTHe Herg g Il uew & sriids
I g

SHfed a1t § SR I TR | fF SH-BRHR Iy Afge ST, Iy fdaai
3T 3R JuHierT faare FaRor SEhT Fad a1d TR B el R B B

gy e AR, degg iR gt o uRdiarar @ fe 7 ddar @
fieR SFRA &1 39 gaid WR IR foa fs dute Fem & &R 3@ § SR gaadr
T HRER 5T 1 YT T TG & RO 390 I $S B Afaadl Bl WA 3§ HEg
REZUIRARACR A R I

faftr 3if¥eTt 7 Pe1 fs Ira A I i v Y wfaaal &1 wanT St Aerr gRy fan
ST BT & 3R 1! g TR U | HRRRA g

IEM T TF P T & TRL-HTHR S HIH, T MR g AHA b AU F
TABAM &1 it garan faa




Page No. 0, Size:(0)cms X (0)cms.

%% LATESTLY, Online, 10.7.2024
¢

-
R L

NATIONAL HUMAN
RIGHTS COMMISSION

S B W | 23 9T Yf¥P Yad FIT W: TITSRAT A Rl WepR
3R gferT smgaa @1 ifes Ao

https://hindi.latestly.com/agency-news/23-child-laborers-freed-nhrc-sends-notice-to-
delhi-government-and-police-commissionerr-2220601.html

Get Latest 1’%;{’[ HHER, Breaking News on India at LatestLY %ﬁ Tl'gzl'q AMANYBR
SN (TIUTSHRET) = AR B Hel [ I8+ IR Uigd fo7al F 23 91d 4ii! ! gad
PR DI TR DI AP [Geel! TRBR 3R ST & I e Dl Alfes Uo7 g |

Tt feeet, T Sars AT AHAISR SHART (TITGSHREY) 7 HIdaR &1 Hgl fb I8
IR T o § 23 91 4D & Gad BRI B TR B ddR el WBR 3R
ST B YRy 3gad Y ey A B

TATRAT 3 Th S & Hgl b Sarn o1 6T & b a7t 4wt & Uy & o0t 9
AT TR AT Sl Hidd IR R A sREm # 18 B | Al

Y &gl T © % T8 oM & R el & uor Tdfemn @t simawuear € 6 aam iR oft
3N SHIEal § el aTd i HTH BRI & 3R I KA T HRATE B TS 5

AFA®R Fer A Ui Jars & Te HIfsar TRk IR Wad: 99 o, fSad der mm o
f T Teforal aftd 23 T1a 4! o) WRad! fagR & ¥ Yad H=man |

gg el a1 T Ruid o 9wt afe ¥= 8, ) 98 9= & feRI & Ieaed &1 1R
el o1 T B

a9 o9 (oY R fafaae) sifafaw 14 af T o9 39 & 7= & FH W WA WV
gfase AT 8 | BT Bt a2 B (A A &1 it U STRIfS o I 81

TIUERAT 7 oo & T O iR gfe oigad &1 &) 9w & Hiark to faxga
RUié TRgd e o forg Aifew okt fpan g

TSR 7 FeT 6 I ot et & e sifYer & 91a o7 vy ok
fafoem) ififom & Uraumi & SFUR &t T8 HRATR, a1d 4fHH! & JHaRN SR 39@1
I el IRaRT & WY GAHAT & Y-y 36! R8T IR I8 & Y I8¢ 7Y
HeHl BT Tbd o el T RUIE URgd H=A &1 (e fear mar g |

¥ § Fg1 11 § fo et 9 gg +f eien &t At § % afe fosdt ara yftre o
FUH DR TMT T T 1 DI T8 B HRATS D aR H Jfad B

TS QT §IF H TSR A HgT o I Uid Jars &1 Hiiedl &1 U JaR R Wd:
T forn €, o oRim @ e & fob gRamn & Sie § te Rifdd sRuara &1
gfare aer TRmE fRufer # g1




LATESTLY, Online, 10.7.2024

Page No. 0, Size:(0)cms X (0)cms.

IO T BT T, 3T | ffheden! & 55 Uc Wigd & Afp 378 ¥ bad 19 U R
gU | BT IR TR TIHT 2,000 HRI Ufafed SRudra ord g1 At 378 § SifidmeaR
DI 3T IGATAr H Wl ST § Fiifep Tt | 7 af Ifyd ffrear Ium= € s 8
gaTd| YA | §aR) & 3Mdd 3 I Wt iR Fg1 et g1




LATESTLY, Online, 10.7.2024
Page No. 0, Size:(0)cms X (0)cms.

NATIONAL HUMAN

RIGHTS COMMISSIO N

U P @H | AT A TSR & Yad uel Y 4R "9t g
R &g 9 Sla1g dad fear

https://hindi.latestly.com/agency-news/court-seeks-centres-response-on-plea-
regarding-filling-of-vacant-nhrc-posts-2220463.html

Get Latest %v_nﬁ YHER, Breaking News on India at LatestLY %v_nﬁ ITdH Ty A
HAR & $g WHR &I Few faar o 98 39 AifrsT R 1 g0 & Ja19 a1fad &,
foree TP AHATYSR SN (TTUESRE) & Red ual &l +RA & foau fAdw & &1
RY forar AT ]

T e, A Jars Idd ey A HAaR & 6% WHR & Few foar fe 98 39
AP W & U H wa1s arfee o, Forgd I81a AFaeR ST (TIggamRs) &
Yad uel & WRA & o S <7 &1 Ry fopan T B we < St 9. dggg
3R T Saft. gREtaTar &1 iie 7 &% ¥ Fel fF a8 @9 a3 #) Ia| MU FHeHt §
I 3aTd HRMY 3R FAW o TIesmEt & Nad gl & WA & faran 0g @ =i
3{GIAd - gl [ ag AT 1 gAaTs 29 JATs Bl HT|

AT U W IDhId AUTHId ATt B qiferest IR JAars o et o, forad aa uel o
WA & o Fdx &7 &1 oy fosan mar g 13I8t 7 38T fh THuasiREt fad Th
To= & 1Y HTH PR g1 8 1% = 2N 3faraid P qd arnehier 301 fiign & ue e &
e foomn URdY T @ ddee siwe Hgad fear 9T e ' aaed B
I G Bl fGdaR 2023 H TSR ¥ & &Y H gad fovdm T 1|




